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Representation fnm Central Govemmeot 
fishing M:81DSS 81981:ktion 

1169. SHRI A. NEE.lALOI{ITHAOA~ 
SAN NADAR: Will tne Minister of 

• I 
AGRICULTURE be pleased to state: 

(a) whether the Central Government 
Fishing S~aqien's As.SOfiation has submitted 
any repr~sentation to the Government; aJ;td 

Statem.ent 

Demanm of the As.sociation 

1. Fixation of working hou.rs of floating staff 

2. Enhan(;(".rrtent of messing allowance to floating 
staff. 

3. Revision of scales of pay of de-ck11ands and 
others. 

4. Redesignation of besun., with appropriate 
acal~ of l>ay. 

5. Absorption of all categories of employees who 
were appointed on ad hoc basis and have com· 
pleted the period of service equivalent to the 
~iad of probation pr~cribed for the ~ts. 

6. Norms for transfC"r of members of floating staff. 

7. Creation of posts of senior grade of skippers. 

8. Provision of Stewards and Topass in large,: 
vessels. · 

9- Di!eontinuart.ce of the practice of appoin,ting 
deckhands cum grea.,er on a personal pay of 
Rs. 10/- per month and Coo!:s as senior 
deckhand cum cook. 

,10. Introduction ol'in.s1.11·a11ce for tru: life of the 
ffoating staff. 

(b) if so. the details of the d,mands 
and the action takco hy Government there~. 
on? 

THE MINISTER OF SfATE IN THE 
MINISTRIE~ OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V .. 
SWAMINATHAN): (a) Yes, Sir. 

(b) A Statement is attached. 

Action taken by the Government 

1. Becawe of the very nature of work, 
it is not possible to fix any definile houu , 
of work for the floating staff when they 
are on board the vessels. However, 
considering the nature of their work on 
board the vessels, the Government have 
sanctioned high st~a allowance to various 
categories of floating staff ranging from 
Rs. 100 to Rs. 200 per month. 

2. The messiQg allowan~<" has been en-
hanced by the Government from the 
earlier rate& of fu. 5/- and Rs. 10/-
for two categories of officials to Rs. 10/-
and Rs. 17. 50, respectively in May 1982. 

3. The existing scales of pay were recom· 
mended by the 3rd Pay Commc;sion. 
Only anomalies can be looked into. 

4. Th.is matter has been examined, It 
has. not been agrCC'd to. 

5. Ad hoc emplo~-es satisfying the rules ~ re 
absorbed in regular vacancies whenever 
they arise, in accordance witl1 Govern~ 
meat rules on the subj~t. 

6. Instructions have been issued to affect 
transfer of floating staff only ~"1 the 
interest of public service. 

7, Any ad hoc upgrading of skippcni has 
not been agreed to. 

8. For larger vcssel9 posts of Topass have 
been provided.. Post of Steward ·bas not 
been agTeed to in view of the provision 
of separate messing · allowance to floating 
staff in li<;u of free food. 

9. ·This was carefully ex.a.mined. It has 
not been possible to a.gr~ to this demand. 

10. There already txists a group im,urance 
scheme (or Cenu-al Government Em-
ployees, inc111ding the float.iog staff. 




